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IN THE COURT OF  CHIEF JUDICIAL MAGISTRATE  AT SONITPUR, 
TEZPUR 

 
Present :  Debashish Saikia, A.J.S 
   Chief Judicial Magistrate,  
   Sonitpur, Tezpur 
 

G.R. CASE NO 1601/16 
U/S 498-A/294 IPC 

 
STATE 

 

VERSUS 
 

Gulam Nabi Azad                … ACCUSED  
 

Appearances 
 

Mr AK Sahani,  
  Learned Addl PP       :  For the state 
  Mrs M Das,  

Ld Counsel    :  For the accused person 
 

   Date of recording evidence : 28-03-2018    
  Date of hearing argument   : 28-03-2018. 

   Date of judgment      : 28-03-2018 

 

JUDGMENT 
 

 
1)    The prosecution case in brief is that :  

 

Complainant Habija Khatoon lodged a complaint case on             

04-05-2016 against her accused-husband alleging interalia that after marriage, 

accused tortured her physically and mentally by demanding dowry. Hence, this 

case.  

 

2)  On receiving the complaint, I/C Rakashmari OP after entering 

GDEntry No 356 dtd 20-05-2016 forwarded the case to the Dhekiajuli Police 

Station. The O/C Dhekiajuli PS registered the same as Dhekiajuli P.S case No 

324/16 u/s 498-A/323/506/294 IPC and started investigation of the same. On 

completion of investigation, police submitted charge sheet against the accused 

under section 498-A/294 IPC.  
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3)  Cognizance of the offence was taken, and summons’s were issued 

against the accused. Vide order dtd 06-05-2017, charge u/s 498-A IPC was 

framed and explained to the accused to which the accused pleaded not guilty 

and claimed to be tried. 

 

4.  During trial, prosecution has examined three witnesses including 

the complainant. Defence has examined none. Statement of the accused person 

under Section 313 CrPC has not been recorded as there is no incriminating 

material against him.  
 

   I have heard the arguments advanced by the learned Counsel of 

both sides and carefully perused the evidences on record.  
 

 

5)   The only point  for determination is: 

 

 Whether the accused person on or after three 

months of marriage, being the husband of the 

complainant-victim harassed her by making an 

unlawful demand of money and has committed 

offence punishable U/S 498-A IPC ?  

 

DISCUSSION, DECISIONS AND REASONS THEREOF 

 

6.  PW1 Habija Khatoon is the complainant of this case and she 

stated that accused is her husband. She deposed that she got married to the 

accused about 4/5 years ago and thereafter they lived as husband and wife. 

According to her she had a quarrel with the accused and thereafter out of 

misunderstanding, she filed the case. Further she has deposed that she has 

settled the matter amicably and is living peacefully with the accused together.  

 

  Complainant indentified her complaint petition as Ext.1 whereupon 

Ext.1(i), Ext.1(ii) and 1(iii) are her  signatures.  

 

7.   PW2 Md Habibur Rahman deposed that he knows the complainant 

Habija Khatoon and the accused. He deposed that they are husband and wife 

and about one and half years ago, complainant lodged a complaint case. Further 

he deposed that he heard that they have compromised the matter.  
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8.  PW3 yasin Ali deposed that complainant is his sister and accused 

is his brother-in-law. PW3 deposed same sort of evidence as has been stated by 

PW1.  

 

9.     Defence side declined to cross-examine the witnesses. 
 

  

10.  Upon careful scrutiny of the evidence of PW-1, PW2 and PW3, it 

has come out clearly that no incident took place as alleged in the FIR.  The 

occurrence took place out of misunderstanding and both the parties have settled 

the matter.  

In the above circumstances, the offence under Sections 498-A IPC 

is not made out, and thereafter, charge brought against the accused fails.  

 

 

O R D E R 

 

Accused Gulam Nabi Azad is acquitted of the charge u/s 498-A IPC 

and is set at liberty forthwith.  

 

Bail-Bond of accused shall remain in force for a period of six 

months from today. 

 

Given under my hand and seal of this court on the 28th day of 

March 2018 at Sonitpur, Tezpur. 

 

 
 

(Sri D Saikia) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
Dictated and corrected by me:- 
 
 

 
 

 
     (Sri D Saikia) 
Chief Judicial Magistrate, 
     Sonitpur, Tezpur 
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APPENDIX 
 
 
 
Prosecution witnesses :      
 
 Habija Khatoon     Pw1. 
                                            
 Md Habibur Rahman     PW2. 
                                             
Yasin Ali PW3 
  
 
Prosecution Exhibit:  
 
Complaint Ext.1 
 
 
Defence witness:                  Nil. 
 
Defence Exhibit : Nil 
 
 
 

(Sri D Saikia) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
 
 
 
 
 
 
 
 


